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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 889/2022

In the matter of:-

JEETU YADAV ..APPLICANT
VERSUS
UPPCB& ORS. ..RESPONDENT
INDEX
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1. ACTION TAKEN REPORT ON BEHALF OF THE DISTRICT
MAGISTRATE MORADABAD
2. A true copy of the Order dated 15.02.2024 is annexed
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3.
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Through
Date: PRIYANKA SWAMI ASSOCIATES
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 889/2022

In the matter of:-

JEETU YADAV ..APPLICANT
VERSUS

UPPCB & ORS. ..RESPONDENT

ACTION TAKEN REPORT ON BEHALF OF THE DISTRICT MAGISTRATE

MORADABAD

1. In compliance with the order dated 15.01.2024, passed by the Hon’ble
Tribunal-
“4. There was a lapse on the part of the concerned District Magistrates, except
District Magistrate, Sambhal, in filing the response. Accordingly, the Tribunal
had granted two weeks’ time to the District Magistrates, Moradabad, Rampur
and Amroha to file their reports, subject to a deposit of cost of Rs. 5,000/- each.
5. Learned Additional Advocate General for the State of UP seeks time to argue
on the question of legal issues involved in the matter in respect of the manner of

recovery of environmental compensation as also an exercise of power under
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Sections 31A and 37 of the Air (Prevention and Control of Pollution), 1981 for

that purpose.

6. The prayer is accepted. It will be open to the State of UP to indicate further

action in the meanwhile in a fresh report.”

S.N | Name & Address of | Vested Action Taken Comments
O | the debtor Funds
1 Afaq Brick Field 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before | .
directed as under
Hon’ble HC Lucknow
Bench therefore no|In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
2 | AlaHazrat Int Udyog |9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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A.S.B Brick Works 9281250 |Writ Petition has|”“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
Dilshad Brick Works |[9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no|In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
Gaus-A-Azam Brick [ 9281250 | Writ Petition has|“ In Writ-C No.1525 of 2024
Works (New Name been filed before H_onble HC of Lucknow has
G -A-Pak Brick directed as under
aus-A-ra rie Hon’ble HC Lucknow
Field) Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
Good Friends Bricks | 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024,
Works been filed before Hon’ble HC of Lucknow has

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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7 Habibi Brick Field 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
8 Janab Chaudhary [ 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
Brick Works been filed before H.on’ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
9 Janta Brick Works 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon'ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
10 |Janta Brick Works [ 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
(New Name Munmun been filed before Hon’ble HC of Lucknow has

Brick Works
Parivar)

Kazi

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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11 |Jai Gopal Hari Int[9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
Udyog & Manokamna been filed before H_onble HC of Lucknow has
Brick Work N directed as under
ric orks (New Hon’ble HC Lucknow
Na.me _NeW Indian Bench therefore no |/n the meanwhile, recovery
Brick Field) pursuant to the impugned recovery

recovery demand notice (annexure-1) shall

proceedings could be | remain in abeyance.

complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

12 | Kanakpur Brick [ 9281250 | Writ Petition has|“ In Writ-C No.1525 of 2024

Industries been filed before H.onble HC of Lucknow has

directed as under

Hon’ble HC Lucknow

Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery

recovery demand notice (annexure-1) shall

proceedings could be | remain in abeyance.

complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

13 |[Kazi Brick Works [9281250 |Writ Petition has|”“ In Writ-C No.1525 of 2024

(Om Brick Works) been filed before H_onble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
14 | Khalil Brick Works 9281250 |Writ Petition has|”“ In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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15 |Khan Brick Works | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
(New Name Khan Int been filed before H_onble HC of Lucknow has
Ud ) directed as under
yog Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
16 | Khwaja Brick Works [9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
17 | Kisan Brick Works 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon'ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
18 | Lakshmi Brick Field [9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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19 | Khawaja Brick Works [ 9281250 | Writ Petition has|“ In Writ-C No.1525 of 2024
( Mailk Brick Works) been filed before H_onble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
20 [Manya Ent Udyog|9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
New Name Bharat been filed before H.onble HC of Lucknow has
Ent Ud directed as under
ntvdyog Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
21 |MH Brick Works 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
(New Name Qadri been filed before H_onble HC of Lucknow has
Brick Works) directed as under
FCK VWOrks Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
22 | Mumtaz Brick Works | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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23 | New India Brick Field | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
0ld Name National been filed before H_onble HC of Lucknow has
Brick d Fai directed as under
ricks — an dlzan Hon’ble HC Lucknow
Bricks Bench therefore no |/n the meanwhile, recovery

pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
24 |Noor Brick field (9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
(Lalpur Hamir) been filed before H.onble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
25 | Parveen Brick Works [ 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon'ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

26 | Pradhan Brick Works | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024

been filed before Hon’ble HC of Lucknow has

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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27 |Prem Int Udyog New | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
Name Supreme Brick been filed before H_on ble HC of Lucknow has
Field ) directed as under

Hon’ble HC Lucknow

Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery

recovery demand notice (annexure-1) shall

proceedings could be | remain in abeyance.

complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

28 | Rafi Turki Star Brick | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
Field (Bharat Brick been filed before H.on ble HC of Lucknow has
Works) ) directed as under

Hon’ble HC Lucknow
Bench therefore no|In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
29 | Raza Brick Field 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before | .
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
30 | Riza Brick Works 9281250 | Writ Petition has|”“ In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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31 [Royal Brick Field|9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
New Name Star Brick been filed before H_onble HC of Lucknow has
Field ) directed as under

Hon’ble HC Lucknow

Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery

recovery demand notice (annexure-1) shall

proceedings could be | remain in abeyance.

complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

32 |Sabara Brick Works | 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
New Name Faizan been filed before H.onble HC of Lucknow has
Brick Works ) directed as under

Hon’ble HC Lucknow
Bench therefore no|In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
33 | S.H Brick Works 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
. Hon'ble HC of Lucknow has
been filed before | .
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
34 | Shiv Brick Works 9281250 | Writ Petition has | In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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35 [Shiv  Hari  Brick | 6462500 |Writ Petition has|“ In Writ-C No.1525 of 2024
Works New name been filed before H_on ble HC of Lucknow has
. directed as under
Mahadev Industries Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
36 | Shiv Om Brick Works | 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
New Name Star been filed before H.on ble HC of Lucknow has
Bricks Works ) directed as under
Hon’ble HC Lucknow
Bench therefore no|In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
37 | Shree Krishna Bricks | 9281250 | Writ Petition has|“ In Writ-C No.1525 of 2024
Works . Hon’ble HC of Lucknow has
been filed before directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
38 |VPS Bricks Works |9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
New Name Radha been filed before H_on ble HC of Lucknow has
. . . directed as under
Krishan Brick Field

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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39 |Zamzam Bricks | 9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
Works (0ld Name been filed before H_onble HC of Lucknow has
Tai Ent Udh d directed as under
a] En yog an Hon’ble HC Lucknow
neYV r_lame Shabab Bench therefore no |/n the meanwhile, recovery
Brick Field) pursuant to the impugned recovery
recover
y demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
40 | Azhari Brick Field 9281250 |Writ Petition has|“ In Writ-C No.1525 of 2024
been filed before Hon’ble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |In the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
41 |AH Brick Works|9281250 |[Writ Petition has|“ In Writ-C No.1525 of 2024
(Habibi Brick Works) been filed before H_onble HC of Lucknow has
directed as under
Hon’ble HC Lucknow
Bench therefore no |/n the meanwhile, recovery
pursuant to the impugned recovery
recovery demand notice (annexure-1) shall
proceedings could be | remain in abeyance.
complied with.
A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
42 | M.A Brick Works 9281250 |Writ Petition has|”“ In Writ-C No.1525 of 2024
. Hon’ble HC of Lucknow has
been filed before

Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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43

Musarfi Hasnain

Brick Works

9281250

Writ Petition has
been filed before
Hon’ble HC Lucknow
Bench therefore no
recovery
proceedings could be
complied with.

“ In Writ-C No.1525 of 2024
Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

44

Vishal Brick Works
(Old name Sri Ganga
Brick Works)

9281250

Citation was issued
on 04.01.2024 and
citation was served
on 05.01.2024. The
matter, writ |
petition number
991/2024, is
pending in  the
Hon'ble High Court
Lucknow Bench.

“ In Writ-C No.1525 of 2024
Hon’'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

45

Yadav Ji Ent Udyog
(New Name Fauji Int
Udyog)

9281250

Citation was issued
on 04.01.2024 and
citation was served
on 05.01.2024. The
case, writ petition
number 888/2024,
is pending in the
Hon'ble High Court
Lucknow Bench.

“ In Writ-C No.1525 of 2024
Hon'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

46

Habibi Brick Field
(Old Name Roshan
Brick Works)

9281250

Citation was issued
on 04.01.2024 and
citation was served
on 05.01.2024. The
matter, writ petition
number 1000/2024,
is under
consideration in the
Hon'ble High Court
Lucknow Bench.

“ In Writ-C No.1525 of 2024
Hon’'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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47

Huda Brick Works

9281250

Citation issued on
04.01.2024, citation
served on
05.01.2024, under
Accountant's report
23.01.2024, Gata No.
212 Rakwa 0.35280
Gata No. 213 Rakka
0.61080 is the co-
accountant,
Sammeen
Bhumidhar. The
tenant has a
permanent house of
200 square meters

“ In Writ-C No.1525 of 2024
Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

48

Mushtaq Brick

Industries

9281250

Citation issued on
04.01.2024, Citation
served on
05.01.2024,
according to the
report of the
Regional Accountant
dated 02.02.2024, no
property is
mentioned in the
revenue records

“ In Writ-C No.1525 of 2024
Hon'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

49

Sabri Brick Works

9281250

Citation was issued
on 04.01.2024 and a
citation was served
on 05.01.2024, The
matter is pending in
the Hon'ble High
Court Lucknow
Bench, writ petition
number 1059/2024.

“ In Writ-C No.1525 of 2024
Hon’'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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50

National Brick Works

7631250

Citation issued on
04.01.2024, citation
served on
08.01.2024, Revenue
as per Regional
Accountant's report
on 02.02.2024.
There is no property
mentioned in the
records.

“ In Writ-C No.1525 of 2024
Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

51

Shri Balaji Brick

9281250

Citation issued on
04.01.2024. The
debtor is a resident
of Punjab state, the
kiln is closed, Notice
posted on
06.01.2024. There is
no property
mentioned in the
records.

“ In Writ-C No.1525 of 2024
Hon’'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

52

M/s Diamond Brick
Industries (New
Name Habibi Int
Udyog)

9281250

Citation issued on
04.01.2024. The kiln
is closed. Notice
posted on
06.01.2024.
92,81,260/
(Photograph
attached).

10000

“ In Writ-C No.1525 of 2024
Hon'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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53

Taslim Brick Works
(New Name Bharat
Brick Works)

9281250

Issued in citation
dated 5.01.24. It was
served by Amin on
5.1.2024. Warrant
issued on 24.1.2024.
informed that the
kiln owner is
absconding from the
house and the land
has been taken on
lease. The remaining
recovery efforts are
ongoing.

“ In Writ-C No.1525 of 2024
Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

54

Rizwi Brick Works

9281250

Issued in citation
dated 5.01.24. It was
served by Amin on
5.1.2024. Warrant
issued on 24.1.2024.
informed that the
kiln owner is
absconding from the
house and the land
has been taken on
lease. The remaining
recovery efforts are
ongoing.

“ In Writ-C No.1525 of 2024
Hon'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

55

Sumitra Brick Works
P.0 Kundesra

9281250

Issued in citation
dated 5.1.24. Amin
informed that the
debtor concerned
had died. The
remaining recovery
efforts are ongoing.

“ In Writ-C No.1525 of 2024
Hon’'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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56 |Mohd. Yakub Brick [9281250 |Issued in citation |“ In Writ-C No.1525 of 2024
Field (New Name dated 05.01.24.was | Hon'ble HC of Lucknow has
Warsi Int Udyog & served remaining directed as under
Kamal Brick Field) recovery efforts are |, (e meanwhile, recovery

ongoing. Rs. 10,000 pursuant to the impugned recovery
have been deposited. | demand notice (annexure-1) shall
The remaining remain in abeyance.
re(.:overy efforts are A true copy of the Order dated
going on 15.02.2024 is annexed herein as
Annexures

57 | Hind Brick Works 9281250 |[Issued in citation |In Writ-C No.1525 of 2024
dated 5.1.24. On |Hon’ble HC of Lucknow has
5.1.24, Amin served directed as under
the notice O the meanwhile,  recovery
Bhaththa  Swami's | pursuant to the impugned recovery
son Adil. Warrant | demand notice (annexure-1) shall
issued on 24.1.24. | remain in abeyance.
Writ petition A true copy of the Order dated
number 1309/2024 15.02.2024 is annexed herein as
is pending in the | Annexure-1
Hon'ble High Court
of Delhi. The case is
listed till 15.2.2024.
Even the owner of
the kiln according to
Amin's story has not
been found home.
The remaining
recovery efforts are
ongoing.

58 |Zishan Brick Works | 9281250 |Issued in citation |“ In Writ-C No.1525 of 2024

(New Name Gaffar
Rizwan Brick Works)

dated 5.1.24. 5.1.24
was given by Amin
to kiln owner
Rizwan etc. Warrant
dated 24.1.24 issued.
According to Amin's
account, the
remaining recovery
efforts are ongoing.

Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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59 | Arsh Brick Works 9281250 |Issued in citation |“ In Writ-C No.1525 of 2024
dated 5.1.24. 6.1.24 | Hon’'ble HC of Lucknow has
Ami directed as under
min served the
notice to the kiln In the meanwhile, recovery
owner's brother. pursuant to the impugned recovery
Warrant issued on |demand notice (annexure-1) shall
24.01.24. Amin | remain in abeyance.
lnfqrmed that - writ A true copy of the Order dated
petition numbgr 15.02.2024 is annexed herein as
7746/2024 iS | Annexures
pending in the High
Court of Delhi in
which the order date
is fixed as 12.2.2024.
60 |[Kisan Ent Udyog|9281250 |[Citation issued on|“ In Writ-C No.1525 of 2024
(New Name Malik 05.01.2024. Notice | Hon’ble HC of Lucknow has
Brick Works) issued to debtor's | directed asunder

son Ali Hasan Got it
served. In which Rs
10,000 was also
recovered. Has been.
By  Baakiwar in
Hon'ble High Court
v. 25.01. Effective
action is being taken
to recover the
remaining amount.

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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61 | Mohammad Ahmad |9281250 | Citations. issued on |“ In Writ-C No.1525 of 2024
S/0 Shri Ahmad Jamil 05.01.2024. The rest | Hon'ble HC of Lucknow has
(New Name N.S. Ent of the notice was | directedasunder
Udyog) served to Mr. Arif in |, 4, meanwhile,  recovery

detail. In  which pursuant to the impugned recovery
recovery  of  Rs|demand notice (annexure-1) shall
10,000 has also been remain in abeyance.
hmaasds.egnv?i‘llet(ff)t;t}c?lz A true copy of the Order d_ated
15.02.2024 is annexed herein as
debtor in the Hon'ble | Apnexures
High Court on
18.01.2024, whose
writ notice number
is 3271/2024, in
which instruction
has also been filed
on 29.01.2024.
Effective action is
being taken to
recover the
remaining amount.
62 | Nasir Ent Udyog 9281250 |Citation issued on |“ In Writ-C No.1525 of 2024
05.01.2024. The | Hon’'ble HC of Lucknow has

notice was served to
the defaulter. In
which recovery of Rs
10,000 has also been
made.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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63

Nasir Brick Works
(New Name

International Brick
Works)

9281250

Citation issued on
05.01.2024. furnace
Found closed. The
defaulter refused to
take the notice given.
The citation has
been posted on the
furnace (Enclosed)
The warrant was
issued in the interest
of revenue recovery.

“ In Writ-C No.1525 of 2024
Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

64

Shahpur Ent Udyog

9281250

Citation issued on
05.01.2024. Notice
served to defaulter
for non-payment of
dues. Efforts to
recover the
remaining amount
are ongoing.

“ In Writ-C No.1525 of 2024
Hon'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

65

Kisan Ent Udyog

9281250

Citation issued on
05.01.2024. The
notice was served to
the defaulter. In
which recovery of Rs
10,000 has also been
made. Effective
action is being taken
to recover the
remaining amount.

“ In Writ-C No.1525 of 2024
Hon’'ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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66 | Bright Brick Works | 9281250 |Citation issued on |“ In Writ-C No.1525 of 2024

05.01.2024. The | Hon'ble HC of Lucknow has
. directed as under
notice was served to
the  defaulter. In In the meanwhile, recovery
which recovery of Rs pursuant to the impugned recovery
10,000 has also been | demand notice (annexure-1) shall
made. A writ has | remain in abeyance.
Bgi:ultizlll‘ed irl:y :EE A true copy of the Order d_ated
15.02.2024 is annexed herein as

Hon'ble High Court | Apnexures
on 18.01.2024. In
which instruction
was also filed on
29.01.2024. On non-
payment of
remaining balance.
Effective action is
being  taken to
recover the
remaining amount.

67 |Shama Brick Works |9281250 |Citation issued on |“ In Writ-C No.1525 of 2024
05.01.2024. The | Hon'ble HC of Lucknow has

notice was served to
the defaulter. In
which recovery of Rs
20,000 has also been
made by the debtor.
A writ petition was
filed in the High
Court in  which
instruction is sought,
admission soon I will
be done In the
interest of revenue
recovery. Effective
action is being taken
to recover the
remaining amount.

directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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68 | Ali Ent Udyog 9281250 |Citation issued on |“ In Writ-C No.1525 of 2024
06.01.2024. Notice Hon’ble HC of Lucknow has
directed as under
to be served on
defaulter ON'| 1n  the meanwhile, recovery
07.01.2024. A writ pursuant to the impugned recovery
has been filed by the | demand notice (annexure-1) shall
defaulter in the | remain in abeyance.
Hop ble High C(.)urt. A true copy of the Order dated
This order was given 15.02.2024 is annexed herein as
by the Honorable | Annexures
High  Justice on
19.01.2024. In the
meantime, recovery
in pursuance of the
Impugned recovery
certificate shall
remain in obedience.
Efforts to recover
the remaining
amount are ongoing.
69 | Bharat Int Udyog 9281250 | Citation issued on |“ In Writ-C No.1525 of 2024
06.01.2024. Notice Hon’'ble HC of Lucknow has
directed as under
to be served on
defaulter ON'| 1n  the meanwhile, recovery
07.01.2024. Effective pursuant to the impugned recovery
action is being taken | demand notice (annexure-1) shall
to recover the | remain in abeyance.
remaining amount. A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
70 | A To Z Brick Works | 9281250 | Citation v. issued on | “ In Writ-C No.1525 of 2024

(New Name AR Brick
Works)

06.01.2024. The
notice was served to
the defaulter.
Effective action is
being taken to
recover the
remaining amount.

Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures
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71

Alfoz Brick Works

9281250

Citation issued on
06.01.2024. The
notice was served to
the defaulter. A writ
petition has been
filed by the defaulter
in the Hon'ble High
Court on 18.01.2024.

Effective action is
being  taken to
recover the

remaining amount.

“ In Writ-C No.1525 of 2024
Hon’ble HC of Lucknow has
directed as under

In the meanwhile, recovery
pursuant to the impugned recovery
demand notice (annexure-1) shall
remain in abeyance.

A true copy of the Order dated
15.02.2024 is annexed herein as
Annexures

2. That It is respectfully submitted that the cases currently under review in the

High Court of Allahabad remain pending, and are being addressed under writ

petition (C) 1525 of 2024, M/S Arzu Brick Works vs. State Of UP And 5 Others,

which encompasses all related cases. A true copy of the order dated

07.02.2024 is annexed herewith as ANNEXURE -

3. That it is respectfully submitted, that the operational period for brick kilns

spans from the 1st of October to the 30th of June, while the designated closing

period extends from the 1st of July to the 30th of September. This delineation

is provided for the purpose of regulatory compliance and operational

scheduling.
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PRINCIPAL BENCH

LA. No.__ of2024 Vvt e L
In e
ORIGINAL APPLICATION (OA) No. 889 of 2022
In the matter of
JEETU YADAV ...APPLICANT
Versus
UP POLLUTION CONTROL BOARD & ORS. ... RESPONDENT
AFFIDAVIT

I, Manvendra Singh S/o Gajendra Singh aged 59 years posted as
District Magistrate, District Moradabad, State of Uttar Pradesh, do hereby
solemnly affirm and declare as under: -

1. That I am the Applicant/Deponent and am well conversant with the facts
and circumstances of the case. As such I am competent to swear this
affidavit.

2. That the accompanying action taken report has been drafted by our counsel

upon my instructions.

e
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3. That the contents of the accompanying reply are true and corfpct~and the” ¥
C)/’r'v,’""a/, “
knowledge has been derived from official records and nothing material has been

concealed therefrom.

\

DERONENT
VERIFICATION:

Verified at Delhi on this __ day of March 2024, that the contents of my
above affidavit are true and correct to my knowledge; no part of it is false and

nothing material has been concealed therein.

. DEPONENT
Through

Date: PRIYANKA SWAMI ASSOCIATES

Place: F-13, GROUND FLOOR

JANGPURA EXTENSION, NEW DELHI
Advpriyankaswami@gmail.com
oM Mob: 8800656660

Sh Kumar Gatgtar

Advocate/NoW
Distt apac 202

:L\{ o>
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g ,’-} NCERT'F".:-D copy for'informationlréference. For authentic cop please
fake, please bring it to the potice of Deputy Registrar(Copying).
&1 COURT OF JUDICATURE AT ALLAHABAD, LUCKNOW BENCH

i

Shief Justice's Court
ise - WRIT - C No. - 1791 of 2024

titioner :- M/S Sri Balaji Brick, Thru. Proprietor, Rohit Kumar

spondent :- State Of U.P. Thru. Prin. Secy., Forest Environment And Climate
unsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam Khan,Sunny Singh
for Respondent :- C.S.C.,Asit Srivastava,Chandra Shekher Pandey

Change Deptt., Lko. And Others

unsel

n'ble Arun Bhansali,Chief Justice

n'ble Attau Rahman Masoodi,J.

~ounsel for the petitioners submits that issue raised in the present petition is similar to the petiti
it-C No. 151 of 2024.

Sonnect and list alongwith Writ-C No. 151 of 2024. ,

Mill the next date of listing, status-quo existing ason today, shall be maintained.

on pending before this Court, being

tau Rahman Masoodi,J.)© €€ (Arun Bhansali, CJ’
jer Date - 22.2.2024
1haiya/Shahnaz

ore Judgments/Orders delivered at Allahabad High

it http:I/eleqaIix.allahabadhithourt.in/elegaIixlStartWebSearch.do form
urt and Its Bench at Lucknow. Disclaimer .
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rick Works (Erstwhile M/s sp i
lespondent :- State Of U.p, Thru-Prin.Secy D Forosta, 1ok Works

-ounsel for Petitioner :- Jal

' A
C.S.C.,Ashok Kumar Verma slam Khan

lon'ble Attau Rahman Masoodi,J,

lon'ble Brij Raj Singh,J.

- In compliance of the order dated 04.03.2024, Sy Rajendra Singh, Chief
ucknow is present before the Court. '

. Counter affidavit filed today, is taken on record,

- Let a copy of the same be Served to the learned counsel for the petitioners in all the writ petitions.

- Leamed counsel for the petitioner in all the writ petitions are granted a week's time and no more to place on record the Consent to
Jperate issued in their favour, if any.

. List this case along with connected matters on 28.03.2024.

- Interim order shall continue til| the next date of listing in this petition as well as in all the connected matters.
- The personal appearance of the officer present today is exempted unless called for.

Environmental Officer, Circle 7, U.P. Pollution Controf Eoar

3rij Raj Singh,J J¢ [Attau Rahmian Masoodi,J.]
Jrder Date :- 11.3.2024
\anjay

sit http://elegalix.allahabadhithourt.in/equalixlStartWebSearch.do for more Judgments/Orders dglivered at Allahabad High
-ourt and Its Bench at Lucknow. Disclaimer
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IGH COURY OF JUDICATURE AT ALLAHABAD, LUCKNOW BENCH

AN =

-

Chief Justice's Court
:ase - WRIT - C No. - 1790 of 2024

etitioner :- Huda Brick Works, Thru. Its Partner(S), Shri Shuav Ullah Khan And Othors

'espondent :- State Of U.P. Thry. Prin. Secy., Forest Environmen i

- A “ tA : i
ounsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslaangg:]a(e Change Dopt, Lic. And otere
'ounsel for Respondent :- C.S.C. Asit Srivastava

lon'ble Arun Bhansali,Chief Justice
lon'ble Attau Rahman Masoodi,J.

_ Counsel for the petitioners submits that issue raised in the present petition is similar iti i re this Court, bein
Vi No. 184 of 2024, P petition is similar to the petition pending before , d

. Connect and list alongwith Writ-C No. 151 of 2024.
. Till the next date of listing, status-quo existing as on today, shall be maintained.

Attau Rahman Masoodi,J.)@ €€ (Arun Bhansali, GJ)
Jrder Date :- 22.2.2024
anhaiya/Shahnaz

fisit I_'I_tlp:/le|ega|ix.a|lahabadhithourt.inleleqalixlStartWebSearch.do for more Judgments/Orders delivered at Allahabad High
sourt and ks Bench at Lucknow. Disclaimer .
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M/ B oot Y | e —

J .,k‘»iﬁwﬂémﬁﬁﬁﬁﬁoa:o%eﬂﬁﬂ&%%ﬁm«ﬁaﬁ@@ﬁf |
7 @l e @ AW o | WIS SR o Braarel / a9en P faavor
| o500 g S o |e @ Aifew
- penll < o Refa
2 3 4
IFTH fF Bics ARSI S & 05.01.2024 I faATd 06.01.2024 | fEAIH 31.01.

2024 T TG /ST TR A HH B BRIGE W P TG | ATAD

¢ P & 24 wFaY 2024 @1 Frfa FidEl That the Hon'ble High
. Court while hearing a connected writ petition has issuued oral

04.01.2024

directions on 24 Jan 2024 to the state to "GO SLOW ON THE

RECOVERY PROCEEDING" & &4 ¥ aqell &l S @ T

3Tell Buixd mm S

ARCYH R [asiie 05.01.2024 TGl fa-id 06.01.2024 | f&Aie 31.01.
2024 B T /3 TR B Hadt B BRIATE IR DI TS | AEAD
T BIE B 24 WA 2024 B Fta Fqw That the Hon'ble High
05.01.2024 |Court while hearing a connected writ petition has issuued oral
directions on 24 Jan 2024 to the state to "GO SLOW ON THE
RECOVERY PROCEEDING"® &# # Il @ off %=l 7|

w
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05.01.2024

2024 el / gl T B @l Bl BIAAE TRy @) 7 | HrovigeR
aaaret R et amg 60 a9 A AP 2 | A 71 B B 24

SNl 2024 1 ol fdwi That the Hon'ble High Court while

hearing a connected writ petition has issuued oral directions
on 24 Jan 2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING" & @A # aRfefll &) o7 W& 2|

QIR SN [ 05.01.2024 AP [T 06.01.2024 | fats 3101, )

qMDHIGR oAb B D BV AN U= 919K fbaT 14T | GG SUcie]

4 05.01.2024 [P WM & www & T 7 ot 3975 08.02.2024 F1T G5 919
foar | .
A—T oM 9 g =T QIS SR) faAi 05.01.2024 AT 1oTd 06.01.2024 | (11 31.01.
T RS i 9 2024 DT T / 3rerel AT B Hab! P BrEAE B TS | IIHT F Hear
HATferd el & | YIRIgeR M Al 3399 R arg 60 a¥f & i &
| A BTS BIC & 24 SN 2024 @) Frfg 39 That the
5 05.01.2024

Hon'ble High Court while hearing a connected writ petition
has issuued oral directions on 24 Jan 2024 to the state to "GO

SLOW ON THE RECOVERY PROCEEDING"® &7 ¥ a<jelt &t wir
El 2|
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05.01.2024

TSY S [Td 05.01.2024 CT¥el fG1® 06.01.2024 | faiiep 3101, |
2024 P HeT /Iae Tl B Gl B DAAE B 7 | ProvrEer Ao
REH g3 Ao gaer ARl SHER Tl $9 60 ad < aiferp

2 AT 'S PIS B 24 SR 2024 B T FEwi That the
Hon'ble High Court while hearing a connected writ petition
has issuued oral directions on 24 Jan 2024 to the state to "GO
SLOW ON THE RECOVERY PROCEEDING"® ¥ 3§ Igil &l oI
R T

EdIE! i Bics(dTayR
TAR)

05.01.2024

AT WM AP 05.01.2024 TS fSHTd 06.01.2024 | feTTd 31.01.
2024 T / 3rAel FHfd B Hdb DI BRAATE] Pl TS ([ 8 BIE &

24 SRY 2024 ®1 forfa f<=l That the Hon'ble High Court while
hearing a connected writ petition has issuued oral directions
on 24 Jan 2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING"® &% # ajell & oI &) & |

SF1E N fSe g

05.01.2024

AECYA W f&H1d 05.01.2024 AT TP 06.01.2024 | Toich 31.01,
2024 Tl / 377Icl T B Hat B PRIAE B TS | Tl @i R
TEIeT ARl & Al B | A 818 31 @ 24 ST 2024

feeta fadeil That the Hon'ble High Court while hearing a
connected writ petition has issuued oral directions on 24 Jan
2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING" & &1 % axjelt &) o &) 2|

&

M
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04.01.2024

WLRYH oI R 05.01.2024 arirel e 06.01.2024 | fa=1ieh 31.01.

RCX

2024 TSl / ygeT AR B Gl DI PRAE B L | yerg 7 e
@ 24 TEA 2024 B ffa frdem That the Hon'ble High Court
while hearing a connected writ petition has issyued oral
directions on 24 Jan 2024 to the state to "GO SLOW ON THE
RECOVERY PROCEEDING"® &9 # EGICIRS R S

10

T NS T

04.01.2024

AIECYM SN fH1d 05.01.2024 TTHIAT eI 06.01.2024 | o1 31.01.
2024 T /3T AHIfT Bl ol B BRAGTE! B TE | NyREex Jo
eI G AIY W 8 | AT 8T BIC D 24 SHa9 2024 b7 A
fdwii That the Hon'ble High Court while hearing a connected
writ petition has issuued oral directions on 24 Jan 2024 to the
state to "GO SLOW ON THE RECOVERY PROCEEDING"® &9 3
ESGIRCIRTI i

11

ST TOTE & gl
IR 741 7 g sfear fie
Bics

04.01.2024

TSI S {16 05.01.2024 AT 141 06.01.2024 | 181 31,01,
2024 91 / IA FHIKT B F[H! B BRIAE P TS MG B DS B
24 SaY 2024 B ffa fdit That the Hon'ble High Court while
hearing a connected writ petition has issuued oral directions
on 24 Jan 2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING" & &0 ¥ axjell &) o <& 2|

&
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e o feiiep 05.01.2024 amiIel fasids 06.01.2024 | feifes 31.01. |
2024 T / 3y IR B Gl PN BIAATE B A | v anferm
B4 q3 wEad g 1 WSl fRRE W T | A g7 B1e 6 24
ST 2024 @1 fa e That the Hon'ble High Court while
hearing a connected writ petition has issuued oral directions
on 24 Jan 2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING" & &4 # a¥ell &I off &I & |

13

04.01.2024

Ay W feATd 05.01.2024 AT f&i 06.01.2024 | faTd 31.01.
2024 el / Tl AR B Gl DI BRIATS] BT T | 9T fwd W
2| g A et fParfiar 78 § | AT B1% DIE & 24 SRl 2024
o1 f4ifa f4det That the Hon'ble High Court while hearinga
connected writ petition has issuued oral directions on 24 Jan
2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING" & &# ¥ qell &1 oI <& ¥ |

14

Teilol (9P 9

04.01.2024

AECYM ORI QA% 05.01.2024 Il f&id 06.01.2024 | f&=id 31.01.
2024 TeT /3 AHIf B FHT B HIIATE B T8 | ARTSH IRGH |
IEAM, G LIV Golldd D A & | G911 88 DI D 24 a9
2024 &1 fAefd <=l That the Hon'ble High Court while hearing
a connected writ petition has issuued oral directions on 24
Jan 2024 to the state to "GO SLOW ON THE RECOVERY
PROCEEDING" & &# # a=jell & oI & 2|
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